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AGRAHAYANA 24, 1894 (SAKA) Re. Burning of 234 
houses in certain 

U.P. Villages (St.)
SHRI RAJ BAHADUR: My hon. 

friend has raised the question about 
the Anti-Defections Bill. I may 
assure you that we are very seriously 
examining the whole matter. But 
many complicated questions of consti­
tutional law have arisen. The Bill is 

: not yet ready and we would certainly 
like to take a final decision about it.

SHRI P. K. DEO: When? After the 
horse is stolen?

MR. SPEAKER: The horses are still 
there for trade.

SHRI RAJ BAHADUR: About the 
matter raised by Prof, Samar Guha, I 
have no comments except to say that 
the points he has raised are hardly 
relevant to the statement that the 
External Affairs Minister has made.

13.11 hrs.

13 . 10 hrs.

DISTURBED AREAS (SPECIAL 
COURTS) BILL

■-Exten sion  of tim e  for presentation  
OF R eport of J o in t  C o m m it t e e

SHRI R. D. BHANDARE (Bombay
C entral): I beg to move:

‘̂That this House do further ex­
tend upto the 30th March, 1973, the 
time for the presentation of the 
Report of the Joint Committee on 
the Bill to provide for the speedy 
tri^il of certain offences ip certain 
areas and for matters connected 
therewith.'*

MR, SPEAKER: The question is:

'‘That this House do £ur*' rr 
tond imto the 30th March. 19^3 . ih > 
time for the? presentation of the Re­
port of the Joint Committee on the 
Bill to provide for the spe.<:*dy trial 
o f  cortain onfoncGj; in certnin areafi 
and for connected therê ^

The motion um (uif)pti;d

STATEMENT RE. ALLEGED BURN­
ING OF HOUSES IN CERTAIN 

VILLAGES IN UTTAR PRADESH

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PER­
SONNEL (SHRI RAM NIWAS 
MIRDHA) rose—

MR. SPEAKER: You want to make 
the statement? You may lay it on 
the Table o f the House. We are 
already late for the lunch.

SHRI RAM NIWAS MIRDHA: I beg 
to lay on the Table a statement re­
garding the recent incidents at 
villages Sajni and Nonari in Azam- 
garh, Uttar Pradesh,

Statement

Mention has been made, during the 
course of the proceedings of this House, 
regarding the incidents which occurred 
in villages Nonari and Sajni of District 
Azamgarh, Uttar Pradesh. According 
to the information received from the 
State Government, on November 14 
and 15, a serious incident took place 
between two rival communities in vil­
lage Nonari during which two persons 
were killed and some houses of a parti­
cular community were alleged to have 
been burnt and looted. U persons 
received i - G o v e r n ­
ment are c';n:;uJov n^ i,he nuestion of 
giving financial relief to those who 
may ho in nee<i. Six have been
registered in this j'onne;'i i ôn and are 
beiiv, ■-•vesligntod by ihf> C.I.D. Four- 
te<?ri persons were arrestefl.

Anoihor inriclont truoivitt^f members 
of two di/Terenl comrnnoirirs^ oirc:.{rred 
in villarjo Snini  ̂ on Dei'Om’ êr in
which Hboui houses' wore partially 
burnt and «ome persons sustained iu- 
Juries- Cmofi of arson, riot and loot 
bayt. he^n rt r?i;̂ tero(f anrf >̂4 vomms 
M vve 17 f^r
otr.>nr<M? and 7 u nder the 
pvovlHiom. Thv S tation  Omoiiy
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concerned has been placed under 
suspension. Senior officers have visited 
the scene of occurrence and the s?tua- 
tion is reported to be under control.

Government of Uttar Pradesh have 
instituted under the Commissions of 
Inquiry Act, an inquiry by a retired 
Judge of High Court, into the incidents 
which occurred in villages Nonari and 
Sajni. - .

13.11̂  hrs.

STATE FINANCIAL CORPORA­
TIONS (AMENDMENT) BILL—coutd.

MR. SPEAKER; We will take up 
further discussion on the State Finan­
cial Corporations (Amendment) Bill 
after lunch. Shri R. V. Bade was on 
his legs. We adjourn for lunch to 
reassemble at 2 p.m.

13.12 hrs.

The Lok Sabha adjourned /or Lunch 
till Fourteen of the Clock.

The Lok Sabha reassembled after 
Lunch at six^irnnutes past Fourteen of 

the Clock.
IMH. DEHotY-SpEAKER in the C h o ir]

STATin FlNAiNClAL CORPORA­
TIONS (AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER: We shall 
n o w  r e s iii ’t'ie fu r lh o r  con siricrM tion  of 
the following moti(»n moved by Shi'i- 
mati Sushila Rohatgi on the 14th 
December, 1972, namoly: -

“That the Bill further to amend 
the State Financinl Corporationf. Act, 
IDRl, be lukm into consideration.

Shri R. V. Bode may now continue 
hlo jipcech.
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